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LEGISLATIVE DEPARTMENT.

WE, the undersigned, Members of the Select
Committee to which the

2 e o T Bill to amend the Indian
3. Paper No. III. Merchant Shipping Act,
4. Paper No. IV, 1923, for certain purposes
5. Paper No. V. was referred, have con-

sidered the Bill and the
papers noted in the margin, and have now the
honour to submit this our Report, with the Bill

as amended by us annexed thereto.

2. The first amendment which we suggest in the
Bill is the omission of clause 5. A large volume
of opinion is opposed to any proposal to fix limits
to the pilgrim season under statutory powers, and
we are agreed that it would be inadvisable to
enact any provision to this effect.

3. Most of the remaining amendments which
we have made in the Bill are consequential upon
the decision at which we have arrived with
regard to clause 6 (now clause 5). While we are
agreed that it is in the interests of third class
pilgrim passengers that they should be required
either to purchase a return ticket or to make a
deposit in order to cover the cost of the return
journey, we think that the choice of these alter-
natives shculd be left to the individual pilgrim in
cases where the purchase of a retum ticket is
feasible rather than that Government should have
the power to prescribe one alternative to the
exclusion of the other in all cases. We think
there is no necessity to impose this cordition
upon persons travelling first or second class, as
we doubt whether cases of destitution among
pilgrims of these classes are sufficiently frequent
to justify the imposition upon them of restrictions
which may give a certain amount of trouble.

4. In clause 7 (now clause 6), apart from the
consequential amendments necessitated by the
above-mentioned decision, we propose two further
amendments. In the first place, we think it
desirable that a pilgrim should be able to nomi-
nate a person to whom, in the event of the death
of the pilgrim in the Hedjaz or on the voyage
thereto, the cost of the return ticket or the
deposit, as the case may be, shall be refunded.
Secondly, we consider that, where a pilgrim has
died in such circumstances, the repayment of
deposits should not be subject to any deduction
or condition.

5. The amendments which we have made in
clauses 8 and 9 (now 7 and 8, respectively,) are
consequential upon the amendments to which we
have already alluded. We have included among
them a provision to enable the Govern ment to
dispose of unclaimed amounts liable to be refund-
ed, and, we suggest that these sums should be
devoted to the amelioration of the condition of

pilgrims. )
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6. The non-official members of oar Committee
desire to suggest that Government should mike
every effort to supplement the provisions of this
Bill by providing all possible banking and credit
facilities for pilgrims at Jeddah.

7. The Bill was published as follows :—

In English.

Gazelte, Date.
Gazette of India .. | 9th February, 1824,
Fort 8aint George Gazotte .. | 4th March, i924
Bombay Governinent Gazette .. | 22nd Mny, 1924,
Calcutta Gazette .. | Oth April, 1924,
United Provinces Gazette .. | 10th May, 1824,
Punjab Government Gazetto .. | 23rd May, 1924,
Burina Gazette .. .. | 3lst May, 1924,
Central Provinces Gazette. . .. | 23rd Fe mry, 1924
Assam Gazette .. .. .. | 2uth February, 1924.
Coorg District Gazette .. .. | 1st March, 1924.
Sind Official Gazette .- .. | 14th Februarv, 1924.
Bibar and Orissa Gazette .. | 24th May, 1924
N -W. F. Province Gazotte .. | 30th May, 1924,

Inthe Vernaculars.

© em we comme=

Province. Language. Date.

Tamil .. | 10th June, 1924.
Telugn o | 17th June, 1924,
Madras .. Hindustani | 10th June, 1924.
Kanarese.. | 17th June, 1924,
| | Malayalam | 17th June, 1924.
Aarathi .. | 3rd July, 1924.

Gujarathi..| 3rd July, 1924.

Bombay ..
Kaanarese.. | 19th June, 1924
|| Urdu .. | 26th June, 1924
Punjab .. - Urda .. | 13th June, 1924

Central Provinces .. Hindi .. | 7th June, 1924.

Coorg .. « | Kanarcse.. | 1lat July, 1924,
Sindh . = | Sindhi .. | 12th June, 1924.

8. We think that the Bill has not been so
altered as to require re-publication,and we recom-
mend that it be passed as now amended.

J. W. BHORE.
ABDUL QAIYUM.
K. AHMED.
SARFARAZ HOSAIN KHAN.*
H. MOXCRIEFF SMITH.
W. S. J. WILLSON.
W. M. HUSSANALLY.*
AJAB KHAN, Hony. Capt.
T. RANGACHARIAR.
S. A. K. JEELANI.
GULA) BARIL.*

T he lOlIr Scplcmber 1924,

. Subje t to minuts of dissent.



MIXTTES OF DISSEXNT.

I sign this 1eport cn the a:surence given to me
that the Government will make rule: for 1ecover-
ing the value of lap:ed return tickets from Ship-
ping Companies; and this amount together with
lap«ed deposits will Le utilized for the ameliora-
tion of the yilgrims to the Hedjcz. The clauce
put in does not appear to me very clear. In my
opinion neither the Government nor the Skipping
Companies have any right to appropriate this
money which I believe will not be inconciderable
every year.

W. M. HrssawaLny,—11-9-24.

I will edd this much more that the Governmept .
ghould make every effort to cee th:t return tickets
are available at reduced rate.

Gtrax Bari.

I agree with Khan Bahadur Gulam Bari that
there should be some reduction made in the return
ticket rate to make the mcasure more attractive.

Sarraraz Hosaix Kpax,—11-9-24.



[As amended by the Select Committee.)

[Words printed in italics indiocate the
amendments suggested by the Select
Committee.]

A
BILL
T0

Awmend the Indion Merchant Shipping Ad, 1923,
Jor certatn purposes.

WorEREAS it 1s expedient to amend the Indian
Merchant Shipping Act, 1923, for certain pur- XXI of 1923.
poses hereinafter appearing ; It is hereby enact-
ed as follows :—

1. This Act may be called the Indian Mer-
chant Shipping (Amend-
ment) Act, 192

2. In section 203 of the Indian Merchant Ship-

Amendment of scc- ping Act, 1923 (hminafter X X1 of 1923.
tion 203, Act XXlof refrred to as the said
1923. Act),—

(a) in sub-section (I), for the words ¢ Every
pilgrim ship, proceeding from any
port in Bntish India other than Aden
to any port in the Red Sea, shall touch
at Aden and shall not leave”, the
words ‘“Any officer empowered by
the Local Government in this behalf
may, by order in writing, require any
pilgrim ship proceeding from any port
in British India other than Aden
to any port in the Red Sea, to touch
at Aden and not to leave” shall be
substituted; and

() in sub-section (2), after the word *ship”
the words “in respect of which an
order has been made under this section
shall be inserted, and for the words
“ by this section” the words “under
this section >’ shall be substituted.

3. In section 204 of the said Act, for the words

Amendment of sec. - The authority at Aden
tion 204, Act XXI of empowered to grant the
1923. certificate required under
section 203, the words ‘ Where eny pilgrim
ship touches at Aden in compliance with an order
made under eection 203, the authority at Aden
empowered to grant the certificate required under
that section ”’ shall be substituted.

4. In section 205 of the said Act, in claunce (a)

;s . -after the word *“ shall” the
,Amendment of sec-  words‘ if £o required by an
tion 200, Aot XX ol order under cection 263 ”
chall be inserted, and for the

words and figures *“by section 203 ”’ the words

¢ under that section ”’ shall be substituted.

5. After rection 208 of the said Act the follow-

Insertion of new iDg section shall be inserted,
section 208A in Act na me]y f—
XXI of 1923.

«“208A. No pilgrim shall be received on

Conditions for eecur. board any pilgrim ship at
ing return  paseages for any port or place in British
pilgrims. India for coxveyance tn the
lowest dass available on the ship, unless he—

(a) 18 in possession of a return ticket, or

Short title.



to :he il ol o0 114, nodfring his
de<ire o ot passage, the
masien, cvues ol e coe id shall pay to the
Local o wmm T coro fouch nilgrim cnch
sum ne: eresccian s’ e by whiole sum received
by svel 1. crveoonutin respect of the
rerem it T oo Pl enment claims as

the ¢u-o i iopv vl g the jilgrim, together
witha <o ofon tovze for eack d v ofier the
expiry of the thirte dres eforesnid during which
the pile e h 7o Teniel et Jeddiih:

Provided that, fur ine purpose of computing
the sid peil.d of wairiy dars, no period shall be
taken iut~ Zccount during which the chip is
prevented iraa orroing Jilgcimes oa the return
passige by reas.u of the poit of Jeddsh having
been decl.red Ly g ro; er wutherity to be infected or
hy reason of wur distarbence or any other cause
not arising from tnyv act or d:fault of the master,
owner orugelt.

(2) A cerigcate of such J-tention purporting
to be mad> and sigued b the British Consul at
Jeddah shell e receivel in evidence in any Court
in Briti:h Indii vithour proof of the signsture or
of the oficial charzetzr of tha person who has
signed the sime.” :

8. In sub-section (I) of section 213 of the

Amendzioat of <2 said Act,—
tion 213, At X1 of

1924

(«) after cluuse (9) the ollowing clause shall
be inserted, nomly :—

“ (00} e inuaaier in wiich deposits shall
be weide Jor the purposes of section
254, ard eay matter in respect of
which provision is, in the opinion
of ithe Governor General in Council,
nec:ssary or exdediant for the pur-
pose of giring ¢ifect to the prorisions
of taul secleoi;

(b) in clause (q), afzez the word “ paisage-
money ” the words ** and of Jeposits made under
section 2084 -hall be iuseried, and to the
same clause ecfter the words « pilgrim ship”
the words ¢ and the refand of passage-
money or depo:its to the nominees and legal
repreen:atives of pilg:ims wwho have died in the
Hedjaz or on the vorege thareto, and the manner
in which perso.s shuaii be nominaled for the pur-
posc of entitling ikem to suh refunds,” shall be
added ; and

(¢) after :iaus: (7) the foiiowing claus: shall be
inserled, namsy :—

“(qq) the period gfter which unslaimed
passige-itoney aal deposits hiadle to
ve 1 fandsd 8327 lapsz to Govcram:a!,
and the purpds:e to wiich sums so
lapsing s'elt Us applied.”

9. In sub--ec:im (2j of seciim 245 of the said

Am>ndmrnut ot se- ict, ufier clause (b) the
lion 343, st IXU ot foliowing clause shall be

) inserted, namely :—

“(c) the charging of fea: for the grant of the
cergificate refered to in sub-section
(4) of sesiion 243, the amdunt of such
fees and the minner in which . they .
shall be recoverable.”



GOVERNMENT OF INDIA.
LEGISLATIVE DEPARTMENT.

-~ 1 -~

Report of the Select Committee on the Bill
to amend the Indian Merchant Shipping
Act, 1923, for certain purposes, with
Bill as amended.
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